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CHHATTISGARH ACT
(No. 9 OF 2026)

THE CHHATTISGARH GRIHA NIRMAN MANDAL (SANSHODHAN)

ACT, 2026

An Act further to amend the Chhattisgarh Griha Nirman Mandal Adhiniyam,
1972 (No. 3 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Seventy seventh Year of
the Republic of India, as follows:—

(2)

Nirman Mandal (Sanshodhan) Adhiniyam,
2026.

It shall come into force from the date of its

publication in the Official Gazette.

In the citation of the Chhattisgarh Griha
Nirman Mandal Adhiniyam, 1972 (No. 3 of
1973) (hereinafter referred to as the Principal
Act), words and figure "The Chhattisgarh
Griha Nirman Mandal Adhiniyam, 1972", the
words and figure "The Chhattisgarh Griha
Nirman Evam Adhosanrachana Vikas Mandal

Adhiniyam, 1972" shall be substituted.

(1)  This Act may be called the Chhattisgarh Griha Short title and

commencement.

Amendment of
citation.
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For the long title of the Principal Act, the
following long title shall be substituted,
namely:—

"An Act to provide for the incorporation and
regulation of a Housing and Infrastructure
Development Board in the State of Chhattisgarh
for the purpose of taking measures to deal with
and satisfying the need of housing
accommodation and to undertake infrastructure
development scheme and for matters connected
therewith."

In sub-section (1) of Section 1 of the Principal
Act, for the words and figure "The Chhattisgarh
Griha Nirman Mandal Adhiniyam, 1972", the
words and figure "The Chhattisgarh Griha
Nirman Evam Adhosanrachana Vikas Mandal
Adhiniyam, 1972" shall be substituted.

In Section 2 of the Principal Act,-

(a)In clause (3), for the words "Housing
Board", the words "Housing and
Infrastructure Development Board" shall
be substituted;

(b) For clause (7-a), the following clause
shall be substituted, namely:-

"(7-a) "Infrastructure Development
Schemes" means and includes schemes
of construction of roads, bridges,
airports, sewage and city level water
supply system and other infrastructure
development schemes;"

(¢)In clause (9), for the words "Housing
Scheme", wherever they occur, the words
"Housing and Infrastructure
Development  Scheme"  shall  be
substituted.

Substitution of
long title.

Amendment of
Section 1.

Amendment of
Section 2.
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10.

11.

In Section 3 of the Principal Act, for the words
"Housing Board", wherever they occur, the
words "Housing and Infrastructure
Development Board" shall be Substituted.

For the heading of Chapter V of the Principal
Act, the following heading shall be substituted,
namely:—

“POWERS OF BOARD, CHAIRMAN AND
HOUSING COMMISSIONER TO INCUR
EXPENDITURE ON HOUSING AND
INFRASTRUCTRURE DEVELOPMENT
SCHEMES AND ENTER INTO
CONTRACTS.”

For the heading of Chapter VI of the Principal
Act, the following heading shall be substituted,
namely:—

"HOUSING SCHEMES AND
INFRASTRUCTURE DEVELOPMENT
SCHEMES."

In Section 31 of the Principal Act, for the words
"Housing and Development Schemes",
wherever they occur, the words and symbol
"Housing Schemes and/or Infrastructure
Development Schemes" shall be substituted.

In Section 32 of the Principal Act, for the words
"Housing  Schemes and  Development
Schemes", wherever they occur, the words and
symbol "Housing Schemes and/or
Infrastructure Development Schemes" shall be
substituted.

After Section 33 of the Principal Act, the
following Section shall be inserted, namely:-

Amendment of
Section 3.

Amendment of
Heading of
Chapter V.

Amendment of
Heading of
Chapter VL.

Amendment of
Section 31.

Amendment of
Section 32.

Insertion of
New
Section 33-A.
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“33-A. Matters to be dealt with by the
Infrastructure Development Scheme.
Notwithstanding anything contained in any
other law for the time being in force,
infrastructure ~ development scheme may
provide for all or any of the following matters,
namely:-

(a) To prepare, formulate and implement
schemes and project for infrastructure
development including bridges, roads,
highways, airports, water supplies and
sewage systems or other infrastructure
development activities;

(b) To implement master plans and_to
prepare, formulate, and implement Town
Planning Schemes (T.P.S)/ Town
Development Schemes (T.D.S);

(¢) To provide assistance and consultancy
services to Local Bodies constituted
under the Chhattisgarh Municipal
Corporation Act, 1956 (No. 23 of 1956),
the Chhattisgarh Municipalities Act,
1961 (No.37 of 1961) and the
Chhattisgarh Panchayat Raj Avam Gram
Swaraj Adhiniyam, 1993 (No.l of 1994),
Urban Development Authorities
constituted under the Chhattisgarh Nagar
Tatha Gram Nivesh Adhiniyam, 1973
(mo.3 of 1973) and such other
organizations for improving their
technical and internal capacity and their
financial resources;

(d) The Board may undertake re-
development projects of existing
colonies, obsolete  buildings, or
underutilized lands; undertake Public-
Private Partnership projects for housing
and allied infrastructure; and slum
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redevelopment, as well as any other
project assigned by the State
Government.”

12. In Section 34-A of the Principal Act,-

(a) For the marginal heading, the following
marginal heading shall be substituted,
namely:-

"Infrastructure Development Schemes.";

(b)For sub-section (1), the following sub-
section shall be substituted, namely :-

"(1) Whenever the Board is of the opinion,
on the basis of request made by the State
Government or request made by Local
Body or Development Authority or on its
on motion, that it is expedient to take up
infrastructure development scheme in any
area, the Board may frame such
Development Scheme."

(c)In sub-section (4), for the words
“development scheme”, the words
“infrastructure  development scheme”
shall be substituted.

13. In clause (a) of sub-section (2) of Section 35 of
the Principal Act, for the words “development
schemes”, the words “infrastructure
development schemes” shall be substituted.

14. In the first proviso of Section 37 of the
Principal Act, for the words "development
schemes" the words" Infrastructure
development schemes " shall be substituted.

15. In Section 44 of the Principal Act, for the words
"housing schemes", wherever they occur, the
words "housing schemes and infrastructure

Amendment of
Section 34-A.

Amendment of
Section 35.

Amendment of
Section 37.

Amendment of
Section 44.
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16.

17.

18.

development schemes" shall be substituted.

For sub-section (1) of Section 50 of the
Principal Act, for the following sub-section
shall be substituted, namely:-

"(1) The Board may retain or may lease, sell,
exchange, reorganize or otherwise dispose of
any land or part of land, developed plots,
building or any other apartment therein or other
property situated in the area comprised in any
housing scheme or in any adjoining area or any
other non-residential scheme or any other
project assigned/ proposed by the State
Government."

In sub-section (3) of Section 62 of the Principal
Act, for the words "housing scheme", the words
"housing and infrastructure development
scheme" shall be substituted.

In Section 76 of the Principal Act, for the words
"housing schemes", the words "housing and
infrastructure development schemes" shall be
substituted.

Amendment of
Section 50.

Amendment of
Section 62.

Amendment of
Section 76.
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